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O R D E R 

(Virtual Mode) 
 

30.11.2023: On 01st November, 2023, following order was passed: 

“01.11.2023: Learned Counsel for the Appellant submits 

that the settlement has already been entered between the 

parties and time be allowed to bring the settlement on 

record.  

2. Learned Counsel for the IRP is present.  

3. List this Appeal on 28.11.2023.  

In the meantime, in pursuance of the impugned order, the 

Committee of Creditors be not constituted.” 

2. On 28th November, 2023, following order was passed: 

“28.11.2023: Counsel for the Appellant submits that he 

has e-filed the typed copy of additional affidavit, Annexure 

I, in the Appeal Paper Book. 

2. At his request, Adjourned to 30th November, 2023. 

Interim Order to continue.” 

3. Today, counsel for the Appellant has submitted that the settlement 

dated 31st October, 2023 has failed because the Appellant could not deposit 

Rs. 7.5 Lakhs by the end of the working hour of 01st November, 2023 and 

Clause II of the said Settlement says that “if you failed to deposit Rs. 7.5 Lakhs 



-2- 
 

 
 

Company Appeal (AT) (Insolvency) No. 1419/2023 

as per Clause I then this settlement be treated as null and void as if there is 

no settlement between the parties” 

4. Since the order on 01st November, 2023 was not passed after hearing 

counsel for the Appellant on merit of the Appeal and was rather passed only 

on the statement that there is settlement arrived between the parties, 

therefore, the stay granted on 01st November, 2023 is hereby vacated.  

5. Counsel for the Appellant prays for days’ time to argue the Appeal on 

merit. Adjourned to 04th December, 2023 as Fresh Case. 

 

 

[Justice Rakesh Kumar Jain] 
Member (Judicial) 

 

 
 

[Mr. Naresh Salecha] 

Member (Technical) 
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